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ORDER 

B.C.Sarma,A.M.  

applicants have filed this instant application 

being aggrieved by non-selection in the L.G.O.Examintion, 

1995 held by the respondents. The applicants lodged caTplaints 

be fore the authorities that gross irregularities have taken 

place. In the said Examination and thereafter made an applica-

tion for retotalling and verification of marks.and re-assess-

ment of answer scripts. The applicantsa also contend that 

there have been gross irregularities in the matter of 

re-assessment of se papers and the respondent authorities 

have disclosed to the applicants wrongly that even after 

retotalling , verification and re-assessment, there had been 

no change of marks in the applicants' answer papers, which 

according to the applicants, is without following established 

procedure. Being aggrieved, the instant application has been 

filed.with a prayer that the respondents be directed to keep 

lily" 
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four posts of Postal Assistants vacant and to declare the 

applicants qualified in the said LGO Examination, 

Respondents have contested this application by 

filing reply. 

Respondents contend that there has been no ifregula-

rities asBileged by the applicants. It is their contention 

that the application has been made by the applicants only 

to cover up their inefficiency in getting themselves qualified 
said 

in the/departmental eamination. They have, therefore, prayed 

for dismissal of the application on grounds of merit. 

As directed by the Tribunal, Nr.B.K,Chatterjee, 

ld.counsel for the respondents have produced before us 

answer papers which we have perused. We find that there is 

neiher over-writing in the scripts and in. the marks allotted 

to the applicants nor the marks have been varied which 

Mr.Bjswas,ld,counsel for the applicant, also examined. We, 

therefore, find that there is no irregularity in respect of 

evaluation of the answer scripts of the applicants and it 

appears that the contention mad by the applicants is 

totally incorrect. We find that the application has no 

merit and should be dismissed. 

For the reasons aforesaid, we do not find any inrit 

in this application. It is therefore dismissed at .14c prsent 

,/ritself without passing any order as to costs. 

I 

~Xx 
MEMBER(J), 	 MBER(A). 


